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CENTRAL ATMINISTRATI VE TRIBUNAL PRINCIPAL BENCH

C.p.No, 34/99 ' %

IN

0.0.NDo 1490/96
sk

New Delhi: this the [~ day of FI.'BBVA»Q; 2000,
HON *3L E MR, Se Re ADIS E, VI CE CHAI A aN (R)
HON*BLE MR.KULDIP SINGH,MaMBER(I)

Dinash Kumar shama ,
D=10 34, Strest No,23,
Ganree RJad,

Bhajan a
Delahl P eees Bpplicant,

(By adwcate: Shri SoK.Gupta).
Usrsus

1. $ri p.K,Tikkoo,
Mrector of M F,. and F.P,y
&/0 M,S.5cale and IES,
Centre » Grass Fam Road,
Meerut Cantt.

2, Shri Gumeot Singh Sudhyal,
AMF,
Military Fam No, 2,
Mawana R ad, .
Mearut Cantt,l,
/o Mllectors 0Fficay
1, Meerut Canttg
meerUt (m) 0 0 e 0 Req:ondeﬂts, )

( By adwcate: siri Sm.arif)
0 RDER
HON '3LE MR, 5o Re ADISE VICE CHAI AN aN(a) .

Heard bo th sides,
2.l In the light of respondents' order dated 24.1. 2001
a opy of which is taken on r ecord, granting spplicant
tenporary status We Be f'o 10, 3,93, the direction mntsined
in para 6(9) of ‘the Tribunal s® order dated 10.12, 97
has bean complied with although after wnsidersle delay,

3 If any 9 rievance still survi vas, J'.t is op en
to epplicant to agitate the samg through appropriate
origianl pmceedinqs in acoordance with lauw, if so

advi sed. L
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4, subject to para 3 abova, C.P. is dismissed

Notices issued to respondents are discharged.

) ‘ -
(wummp.ﬂuaﬂg ( SeR.ADIGE )
 MEBER(3 VICE CialAmaN(a).
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